NATIONAL COMPANY LAW APPELLATE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Company Appeal (AT) (Insolvency) No. 163 of 2021

In the matter of:

Oasis Suppliers Pvt. Ltd. ....Appellant
Vs.
Mr. Amarpal, Interim Resolution Professional ....Respondents
Three C Shelters Pvt. Ltd.
Present:
Appellant: Mr. P. Nagesh, Mr. Ravi Kumar, Advocates.

Respondents: Ms. Sonal Alagh, Advocate for IRP
Mr. Sumant Batra, Ms. Niharika Sharma, Advocates
for caveator (coc)

ORDER

(Through Virtual Mode)

01.03.2021: The Adjudicating Authority (National Company Law
Tribunal), New Delhi, Court IV has in terms of the impugned order dated 19th
February, 2021 adjourned the matter to 11t March, 2021 holding that in IA
340/ND/2021 the claim is still pending for verification and the same has not
been rejected by the Resolution Professional. The Resolution Professional has

been directed to complete the process in regard to such claims.

Mr. Sumant Batra, Advocate claiming to be representing the Committee

of Creditors submits that the COC has not been made a party in this appeal.

Interim Resolution Professional represented by Ms. Sonal Alagh,
Advocate submits that the claims are still under verification and on account of
non-availability of relevant account statement there is some delay in verifying

the claims.
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In the given circumstances, the appeal is disposed off with direction to
the Adjudicating Authority to ensure that the IRP files its report in regard to
verification of claims by 10th March, 2021 so that the Adjudicating Authority is

able to pass an order on the given date i.e. 11th March, 2021.

Copy of this order be forwarded to the Adjudicating Authority.

[Justice Bansi Lal Bhat]
Acting Chairperson

[Dr. Ashok Kumar Mishra]
Member (Technical)
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